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Interlocutory Application Nos........... of 2017 in Cvil Appeal
No(s). 8800-8801/2013
VI NODKUMAR M MALAVI A & ANR Appel | ant (s)
VERSUS
MAGANLAL MANGALDAS GAMETI & ORS. Respondent (s)

Dat e: 28/04/2017 These applications were orally nentioned today.
CORAM :
HON&#39; BLE MR. JUSTI CE PI NAKI CHANDRA CGHOSE
HON&#39; BLE MR. JUSTI CE MOHAN M SHANTANAGOUDAR
For Appellant(s)
M. Deeptakirti Verma, AOR

For Respondent (s)
Ms. Hemanti ka Wahi, AOR

M. Avinash Sharma, AOR (Orally mentioned by)
UPON hearing the counsel the Court made the follow ng

ORDER

M . Avi nash Shar ma, | ear ned counsel appeari ng for t he
appl i cant/i ntervenor states t hat he has filed Interlocutory
Applications for directions and intervention to give effect to the
Judgmnent dat ed 30-9-2013 passed by this Court in Cvil Appeal
Nos. 8800- 8801 of 2013 and requests t hat t he same may be listed
Monday, the 1 st

May, 2017.

In view of the request nade, let the applications be listed on
Monday, the 1 st
May, 2017 in case the sane are found to be in order
in all respects.
(VI SHAL ANAND) (SNEH LATA SHARMA)
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